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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD 

Oft No.1234j93. 	 Ut. of Order :l—lO-93 

Nd 	 han 

.Applicant 

Vs. 

The Project Officer, Drug Standardisation 
Research Unit, Central Research Institute 
for Unni Medicine, Hyderabad-38. 

The Director, Central Council for Research 
in Unani Medicine, 5, Panchaseal Complex t  

NEW DELHI - 17. 

3 • The Dy .Diractor (Incharge) , Central 
Research Institute for Unani (CCRUM), 
Erragadda, Hyderabad-38. 

.Respondents 

ii  
Counsel for the Applicant 	Shri D.Linga Rao 

Counsel for the Respondents 	Shri N.V.Ramana,Addl.CCSC 

COR All: 

THE HCU'BLE JUSTICE SHRI V.NEELAORI RAG 	VICE CHAIRMAN 

THE HCN'BLE SHRI P.T.THIRUVENCDAM 	MEM5ER (A) 

(Order of the Jiun. bench passed by 
Honble Justice Shri V.N.Rao, V.C.) 

The applicant was appointed in the office of 

/ 	
the rojebt Officer, Drug Standardisation Research 

I 
Lnit, Central Research Institute for Unani fledicine, 

Hyderabad. The Central Research Institute for Unani 

. . • 2. s/J 



Piedicine is not one of the authorit.yt or SocietL which 

cast- 
4e notified under section 14(3) of the Administrative 

¼ 

Tribunal's Act. As such this Tribunal has no power 
that 

to grant the relief which is to the effect/the impugned 

proceedings of withdrawing the order of appointment is 

illegal and hence it is liable to be quashed, cannot be 

granted. Accordingly this application is returned for 

presentation before the proper forum. 

(p .T .THIRUVENCRDRM) 	(V.NEELADR I RAO) 
Member (A) 	 Vice-Chairman 

Dated: 1st October, 1993. 
Dictated in Open Court. 

aVl/ 

To 
The Project Officer, Drug Standardisation 
Research Unit, central Research Institute 
for Unani Medicine, Hyderabad-38. 

The Director, central Council for Research in 
Unani Medictne, 5, Panchaseel Complex, New tlhi-17. 

The tputy Director (Incharge), Central Reseqrch 
Institute for Unani (CCRUM), Erragadda,Hyderabad 18. 

4.One copy to Mr.D.Linga Rao, Advocate, CAT.1fl5. 

S. One copy to Mr.N.v.Ramana, Addl.CGSC.CAT.Hyd. 

One spare copy. 

One copy to Library, CAT.Hyd. 
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TYPED BY 	 TflRED BY 

CHEC1D BY APPROVED BY 

IN THE CFNTPAL ADMINISTRATIVE TRIBUimL 
HYLEPABAD BENCH AT MYDERABAD 

THE HCN'I3LE MR.JUSTICE V.NEELADR± RAO 
VJCE CHAIPMJ 

THE I-ION'BLE IYLR.4B.GORTHI ;MEMBER(A) 

4D 
THE HON'BLE MR.T.\CI-IMJDF<A3EIPR REDIYZ 

MEMBER(JUjJ) 

THE 	BLE MR.P .T 

Dateds 
•\ 

-lb -1993 

M .A ./R,A ./C. A, No 

No. 	
~lq,3  

(W.p-. 	 ) a 

Admit*d and Interi directions 
issued\ 

Allowed\ 	 y 'jt&Q eyi 
Disposed\of withjTectjo—_ 

D?rnissed.1 
Dismissed p withdrawn 
smjssed jor default, 

Reected/oaered 

No order as to costs 
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